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: 3. .Whether their Lordships wish to see the falr copy of the

CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
O.A. No. 184 of 2005. o

'DATE OF DECISION: 11.07.05

Thang Mahg' Hertlong . K | | VAP.PHCANT
MAdbmed - ADVOCATE FOR THE
- , APPLICANT(S)
- VERSUS -
UOI&Others S »RESP(‘)NDENT('S)F
Mr AX Choudhuri ,Ad‘dl._C(.‘;SC‘ - © ADVOCATE FOR THE

RESPONDENT(S)

THE HON’ﬁl.E MR.]USTICE G. SIVARAJAN VICE CHAIRMAN
THE HON’BLE MR. K.V.PRAHLADAN,’ADMINISTRATIVE_MEMBER.
1. Whether Reporters of local papers may be allowed to see the
- Judgmen ts?

2. To be referred to the Reporter or not”

.Judgment’? A ‘ L L/V"

4. ‘ Whether the Judgment is to be cnrculated to the other
Benches” ‘

Judgment delivered by Hon'ble Vice-Chairman.
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CENTRAL ADMINISTRATIE TRIBUNAL, GUWAHATI BENCH
. Original Application No.184 0£2005.
Date of Order: This the 11" Day ofjuiy, 2005.

HON’BLE MRJUSTICE G.SIVARAJAN, VICE-CHAIRMAN :
HON'BLE MR.K.V.PRAHLADAN, ADMINISTRATIVE MEMBER.

Thang Mang Hartlong |
Superintendent of Central Excise.
Central Excise

Range-1, -

Office of the Deputy Commnssxoner,

Central Excise, Guwahatx Division-1,

Bhangagarh,

Guwahati-3

. - Applicant.

By Advocate Mr.A.Ahmed.

- -Versus-

1. The Umon of Indla, represented by the Secretary to the
Government of India, Ministry of Finance,
Department of Revenue, North Block, New Delhi

2. The Chief Commlssmner of Central Excise (Shillong Zone)
' RESCENS BUILDING M.G.Road, Shlllong -793001.

3. The Commlssmner, Central Excise, Morello Compound
Shillong-793001.

4. The Addltlonal Comm;ssnoner, | 5
'Central Exc;se (P&V) Customs and Central Excxse, Shillong- 1

By Advocate Mr.A.K.Choudhury-, Addl.CGSC.
| |  ORDER(ORAL
| SIVAJAJAN,L (V.C): |

The applicant is presentlp Working as. Superintendent of Central
Excnse, in the office of the Deputy Commxss:oner, Central Excxse,
Guwahatl Dmswn He has ﬁled thls application for .dlrect:on to the
respondents to fix approprlate date of second ﬁnancxal upgradation of
the apphcant i.e. on 5.01 2002 mstead of 22.11.2003 under the
Assured Career Progressxon(ACP) Scheme issued by the Government

of Indla, ~ Ministry  of Personnel, Public Grievances = and



A .l“
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Pensions(DOPSQT)’. Other cdn'sequential (réliefé are also.sought fo-r‘by

the applicaht. | |
2. - We _havé heard Mr.A.Ahmed learned courisel for the
applicant and Mr.AKChaudhuri, learned AddlC.GS.C. for the

'Respondents. We are of the view that this application can be disposed

“of at the Admission stage itself since the applicant’s representation

dated 17.1.05 (Annexure G) is now pending consideration before the

3rd Réspondent. ‘Though approximately six months time is lapsed, the .

B’d-Respolndent have not given any reply to the applicant. The )

grievance of the applicant is that the Respondent have wrongly fixed

the date _of “second financial npg:radation of the applicant as

© 22.11.2003 instead of 05.01.2002. In fh.e circumstances this O.A. is

disposed of at the Admission stage itself by directing the 3%
Respondent to  dispose of"> the representation dated 17;1.05

(Annexuré G) and pass a reasoned order within a period of three

months from the date of receipé of this order. .

3.  Application is disposed of as above. The applicant will produce

this order before the 3™ Respon.dent. for compliance. | g}

(K.V.PRAHLADAN) ‘ \ (G.SIVARAJAN)
ADMINISTRATIVE MEMBER . VICE-CHAIRMAN

~
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CENTRAL ADMINISTRASTIVE TRIBUNAL

GUWAHATI BENCH

Original Application No__ )& 4 /2005

Thang Mang Hartlong | | . Applicant
-Versus - » |
The Union of India & Ors o | . . . Respondents.
LIST OF DATES/EVENTS
05501.1978 The abplicant has joined as Central Excise Inspector (Direct

22.11.1979

- 09.08.1999

04.01.2002

15.01.2002

06.06.2002

19.06.2002

10.06.2002

14.06.2004

28.06.2004

. Recruits) at Gorahpur Division under " the Allahabad

Commissionerate.

The applicant was transferred to Shillong Commussionerate as
Inspector of Central Excise (Dlrect Recruits) from Gorahpur
Division.

The Government of India, Department of Personnel and Training
launched ACP Scheme to the Central Government Civilian
employees "to mitigate . hardship in pursuance of  the
recommendation of the Vth Central Pay Commission.

The applicant completed 24 years of service after obtaining
promotion to the post of Superintendent.

The applicant submitted representation before the Respondent No.
4 i.e., the Additional Commissioner (P&V) requestmg financial
upgradation under the ACP Scheme.

The Respondent No. 4 informed thie applicant that as per the
departmental seniority list the applicant has joined in the -
department as Inspector (Direct Recruitee) on 22.11.1979. Hence,
the applicant’s case for granting financial upgradation under the
ACP Scheme will be considered 1n due course.

The applicant submitted reply to the letter dated 06.06.2002 .
stating that his date of joining in the department is 05.01.1978.

The Ministry of Personnel, Public Grievances and Pensions,
Department - of Personnel and Training, Government of India
clarified certain points regarding grant of ACP Scheme.

The applicant was on medlcal leave from 14.06.2004 to
27.09.2004 due to knee joint operation at Down Town Hospital.

The Respondent No. 4 vide letter dated 28.06.2004 granted the
benefits of second financial upgradation in the pay scale of Rs.
8,000-13,500/- to the applicant as per the ACP Scheme with effect
from 22.11.2003. '



27.09.2004

17.01.2005

The applicant joined in the office after slight recovery and he got
the letter dated 28.06.2004 regarding his second financial
upgradation under ACP Scheme. v

The applicant submitted representation before the Respondent
No. 3 for re-fixation of date of effect of his second financial
upgradation under the ACP Scheme.

But till date the Respondents have not taken any steps in this
matter. Hence, the applicant has approached this Tribunal for
seeking justice in this matter. - -



_ ORICINAL APPLICATION NO. /\g 4 OF 2005.

BETWEEN

Thang Mang Hartlong

Superintendent of Central Excise

Central Excise Range — I, Office of the
- Deputy Commissioner, Central Excise

Guwahati Division ' -~ I, Bhangagarh,

Guwahati - 5.
... Applicant
- - AND-

1. . The Union of India, represented by
the - Secretary to the Government of India,.
Ministty of Finance, Department of
Revenue, North Block, New Delhs,

"2. " The Chief Commissioner of Central
Excise (Shillong Zone), CRESCENS

001.

3. The Commissioner, Central Excise,
Morello Compound, Shillong - 793 001.

4. | The  Additional Commissioner,
Central Excise (P & V), Customs and

Central Excise, Shillong - 1.
... Respondents

DETAILS OF THE APPLICATION/PARTICULARS OF THE
ORDER AGAINST WHICH THE APPLICATION IS MADE:

The Application is made for wrong fixation of second financial
upgradation of the applicant as on 22.11.2003 instead of 05.01.2002 under
Assured Career Progression (ACP) Scheme issued by the Government of
India, Ministry of Personnel, Public Grievance_s and Pensions (Deparﬁnmt.
of Personal and Training) by the Respondents. | '

BUILDING, M.G. Road, Shillong — 793



JURISDICTION OF THE TRIBUNAL:

Thé applicant declares that the subject matter of the instant
application 1s within the jurisdiction of the Hon’ble Tribunal.

LIMITATION: B

The applicant further declares that the subject matter of the instant
application is within the limitation prescribed under. Section 21 of the
Administrative Tribunal Act 1985.

FACTS OF THE CASE:
Facts of the case in brief are given below:

41  That your humble applicant is a citizen of India and as such he is
entitled to all rights and privileges guaranteed under the Constitution of
India. He is now aged about 50 years

42 - That your applicant begs to state that he has joined as Central
Excise Inspector (Dﬁect Recruitee) on 05.01.1978 at Gorahpur Division
under Allahabad Commissionerate and later on he was transferred to
Shillong Commissionerate and joined at Shillong on 22.11.1979 as
Inspector of Central Excise (Direct Recruitee)- in the same pay scale.

43  That your applicant begs to state that the Fifth Central Pay
| Commussion recommended inter alia for an Assured Career Progression
(ACP) Scheme as a “Safety net” for those Centrai Government Civilian
employees who are stagnated due to lack of adequate promotional
avenues. Pursuant to‘- the recommendation of the CPC, the Govt. of India,
vide its Office Memorandum No.35034/1/97-Estt (D) dated 09-08-1999
issued' by the Department of Personal and Training (DOPT) launched an

- ACP Scheme with certain modiﬁcatiqns for the Central Government -~

Civilian employees to mitigate hardships in cases of acute or in an isolated
post. As per the said ACP Scheme the Group “B”, “C* and “D” employees
are entitled to be granted to financial up gradations on completion. of 12
years and 24 years of regular service irrespective of availability of
posts/vacancies. The detailed Scheme and the conditions thereto have been
circulated by the DOPT vide its said O.M. dated 09-08-1999.
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Anmnexure-A is the photocopy of ACP Scheme vide Office
Memorandum dated 09% August 1998.

44  That your applicant begs to state that he is entitled to grant of

benefit of the ACP Scheme on completion of his 24 years of service on .

04.01.2002 as he has obtained only one, promotion i.e., to the post of

Supenntendent of Central Excise. Accordingly, he filed a representation

on 15012002 before the Respondent No. 4 ie, the Additional .

Commuissioner (P & V), Customs and Central Excise, Shllong. The
Additional Commissioner (P&V), the Respondent No. 4 vide his letter No.
C. No. II(3)2/CON/2000/745 dated 06.06.2002 informed the applicant
that as per departmental seniority list the appli;:ant has joined in the
department as Inspector (Ditect Recruitee) on 22.11.1979. Hence, his case

_ for granting benefits under ACP Scheme will be considered in due. course.

After receiving the said letter from the respondent No. 4  your applicant
immediately submitted his reply on 19.06.2002 stating that his date of

joining in the department is 05.01.1978 and he was transferred to
* Shillong Commissionerate in the same pay scale from Allahabad

Commissionerate. As such; his date of joining in the department should be

counted as 05.01.1978. ' '

Annexure — B is the photocopy of the representation
dated 15.01.2002. |

Annexure - C is the photocopy éf the letter C. No.
1I(3)2/CON/2000/74 5dated 06.06.2002.

Annexure ~ D is the photocopy of the reply dated
19.06.2002 submitted by the applicant.

45  That your applicant begs to state that the Mlmstry of Personnel,
Public Grievances and Pensions (Department of Personnel and Training),
Govermnment of India vide their Office Memorandum F. No. 35034/1/97-
Estt(i)(V ol. IV) dated 10.02.2000 clarified certain points regarding grant

. of ACP Scheme. In the Office Memorandum S1. No. 4 regarding point of
~ doubt in a case where a person is appointed to a post on transfer

(absorption) basis from another post whether 12 years and 24 years of
service for the purpose of ACPs will count from the initial appointment or
otherwise. The Government of India clarified the poéition and stated that
“The benefits under ACPS are limited to higher pay scale and do not

W



- confer designation, duties and responsibilities of the higher post. Hence,

the basic criterion to allow the higher pay scale under ACPS should be
whether a person is working in the same pay scale for the prescribed
period of 12/24 years. Consequently, so long as a person is in the same
pay scale during the period in question, it is immaterial whether he has
been holding different posts in the same pay scale. As Such, if a
Government servant has been appointed to another post in the same pay

scale either as a direct recruit or on absorption (transfer) basis or fist on

 deputation basis and later on absorbed (on transfer basis), it should not

make any difference for the purpose of ACPS s0 long he is the same pay
scale. In other words, past promotion as well as past regular service in the
same pay scale, even if it was on different posts for which appointment
was made by different methods like direct recruitment, absorption
(transfer)/deputation, or at different places should be take into account for -
computing the prescri'bedv p'eriod of service for the purpose of ACPS. Also,
in case of absorption (transfer)/deputation, inA the aforesaid situations,
promotions are earned in vthe p;evious/present organizations, together with

the past regular service shall also count for the purpose of ACPS.

. However, if the appointment is made to higher pay scale either as on direct

recruitment or on absorption (transfer) basis or first on deputation basis
and later on absorbed (on transfer basis), such appointment shall be
treated as direct recruitment and past service/promotion shall not count for
benefits under ACPS.” ' |

Anmnexure - E is the photocopy  of Oﬂice‘
Memorandum F. No. 35034/1/97-Estt())(Vol. IV)
dated 10.02.2000.

4.6  That your applicant begs to state that the Respondent No. 4 vide

. his letter C. No. [I(24)1/ET.1/2004/17927-55 dated 28.06.2004 granted

the benefits of second financial upgradation in the pay scale of Rs. 8,000 —
13,500/- to the applicant ‘as per ACP Scheme with effect from
22.11.2003. It is to be stated that your applicant was on medical leave

_ from 14.06.2004 to 27.09.2004 due to his knee joint operation at Down
Town Hospital, Guwahati. After slight recovery, he joined in his office on

27.09.2004. Then the applicant received said letter dated 28.06.2004
regarding granting of second financial upgradation under the ACP
Scheme. '




Amnexure ~ F is the photocopy of the letter C. No.
I@24)1/ET.12004/17927:55  dated 28.06.2004
issued by the Respondent No. 4.

47 That your applicant begs to state that.op 17.01.2005 he filed a
representation before the Respondent No. 3 Le., the Commissioner,

. Central Excise, Shillong for re-fixation of his second financial upgradation
under the ACP Scheme as per his initial date of joining in the post of o

Inspector of Central Excise, (OG) Direct Recruitee 1e., on 05.01.1978.
But till today the Respondents did not take any sieps in this matter, as
such, he has compelled to approach this Hon’ble Tribuna] for seeking
justice‘ in this matter. - |
Ahnexme ~ G is the photocopy of the répresentation
dated 17.01.2005 submitted by the applicant before

the Respondent No. 3.

4.8 | That your applicant begs to state that he was appointed on
05.01.1978 as Inspector of Central Excise (Direct Recruitee) at Gorahpur,
under Aliahabad Commissioneraie and he was transferred to Shiiiong
Commissionerate with the Same pay scale as Inspector (O.G.) Direct
Recruitee without any break in his service. He js entitled for benefit of
second financial upgradation in his pay scale under ACP Scheme. The
Government of India, Ministry of Personnel and Public Grievances and
Pension (Department of Personne] and Training)_ has also clarified in their
etter dated 10.02.2000 that if a Government servant has been appointed o
another post in the same pay scale either a direct recruit or on absorption
(transfer) basis or first on deputaﬁon basis later on absorbed (on transfer
basis) it should not make any difference for the purpose of ACPS so long

as he is in the same pay scale. As such, the action of the Respondents
 granting ACP with effect from 22.11.2003 instead of 05.01.2002 arbitrary,

umjust, unfair, illegal, discrirninatory and violative of the principle of

natural justice and doctrine of equality.

4.9 That your applicant begs to state that ‘the cause of action arises

each and every day, every month for non-fixation of appropriate pay scale
mn favour of the applicant.

4.10  That your applicant submits that the Respondents have acted with a

malafide intention only to deprive the applicant from his legitimate right.

. 5



4.

4.11  That your applicant submits that the action of the Respondents is
highly illegal, improper, and whimsical and also against the fair play of
Administrative justice. '

4.12 That your application submits that the Réspondents have violated

the fundamental rights of the applicant.
413 That this application is filed bonafide and for the interest of justice.
GROUNDS FOR RELIEF WITH LEGAL PROVISION:

5.1  For that, due to the above reasons narrated in detailed the action of

~ the Respondents is prima facie illegal, malafide, arbitrary and without

Jurisdiction.

5.2 For that, the applicant acquired valuable rights for second financial
up gradation under the ACP Scheme on 05.01.2002 instead of 22.11.2003

- since he had completed the required 24 yéars of regular service as

envisaged under the Scheme.

53 For that, the applicant is entitled for higher pay scale of Rs. 8,000-
13,500/- with effect from 05.01.2002 as per ACP Scheme issued by the
Govt. of India (DOPT). Hence the Respondents cannot deny the same

benefit to the applicant without any cause or causes.

5.4  For that, the action of the respondents is arbitrary, malafide and

discriminatory with an ill motive.

-

55  For that the Respondents have violated the Articles 14,16 & 21 of
the Fundamental rights guaranteed under the Constitution of India.

. 5.6  For that, the respondents have not considered the original date of
joining of the applicant in the post of Inspector of Central Excise i.e., on
. 05.01.1978 under the respondents. As such, the action of the Respondents

is bad in the eye of law and also not maintainable in fact.

5.7 For that, due to non-consideration of his higher pay scale with
 effect from 05.01.2002, the applicant is suffering from great financial loss

and aiso mental anxiety due to negiected atiitude of the Respondents.

14



The applicant craves leave of this Hon’ble Tribunal to advance
further grounds at the time of hearing of this instant application.

DETAILS OF REMEDIES EXHAUSTED:

" That there is no other altematlve and efficacious remedy available to the

applicant except invoking the jurisdiction of this Hon’ble Tribunal under

- Section 19 of the Adzmmstratlve Tribunals Act, 1985

MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY
OTHER COURT:

.That the applicant further declares that he has not filed any application,

writ pet1t10n or suit in respect of the subject matter of the instant
apphcatlon before any other Court, authority, or any such application, writ
petmon of suit is pendmg before any of them.

RELIEF SOUGHT FOR:

Under the facts and circumstances stated above, the applicant most
respectfully prayed that Your Lordships may be pleased to admit this
application, call for the records, issue notices g the Respondents to show

. cause as to why the relief and/or relieves sought for by the applicant may

not be granted and after hearing the parties may be pleased to direct the
Respondents to give the following relieves.

8.1  The Hon’ble Tribunal may be pleased to dlrect the Respondents to
fix the appropriate date of second financial upgradatxon of the applicant
ie, on 05.01.2002 instead of 22.11.2003 under Assured Career
Progression (ACP) Scheme: issued by the Government of India, Ministry
of Personnel, Public Grievances and Pensions (Department of Personal
and Training) by the Respondents.

82 The Hon’ble Tribunal may be pleased to direct the respondents to
fix the higher pay scale of Rs. 8 ,000-13,500/- W1th effect from 05.01.2002
as per ACP Scheme issued by the Govt. ‘of Indla Ministry of Personnel,

Public Grievances and Pension, Department of Personnel and Training,

8.3  To pass any other relief or relieves to which the apphcant may be
entitled and as may be deem fit and proper by this Hon’ble Tribunal.

\{..



10,

11.

12.

8.4  To pay the cost of the application.
INTERIM ORDER PRAYED FOR:

At this stage applicant does not seek any. interim relief but if the
Hon’ble Tribunal may deem fit and proper may pass any such order/s.

Application is filed through Advocate.

Particulars of LP.O.:

[PO.No. ~ :9&l 1KY

Date of Issue D10, 6 - 05"

Issued from : 6 v dedod ¢’

Payable at D C},W\N‘M .
LIST OF ENCLOSURES:

As stated 1n the index.

Yerification .....
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VERIFICATION

I, Thang Mang Hartlong, Supenntendent of Central Excise, Central Excise
Range I, Office of the Deputy Commxssmner Central Excise Guwahati Division
~ I, Bhangagarh, Guwahati — 3, do hereby solemnly verify that the statements

made in paragraph nos. Gy, w2, G %, G- ﬂ —_ _ —
* are-true to my knowledge, those made mn paragraph nos. G 3/({4 ) 4S5 ) G L g
G T — - - ~ are being matters of record are

true to my information derived therefrom which I believe to be true and the rests’
4 are my humble submissions before this Hon’ble Tnbuna] I have not suppressed
- " any matenal facts.

And I sign this verification on this the day of g M,Te 2005 at
Guwahati. ‘ '
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‘years on 04-01-2002 'y witH only one prpmatmn,
uvni!my thc bomm «:TA

my 9erv1cc for your kind pcrusal
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Bivision under Alahabsd Cotnnmmoncm(e 1

transfer 1 joined at Shiltong on 27-11 19
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clar iﬂuxdlon umumm}l fu Sl No, 4
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2000, 1 hcr(.forc, thig buwﬂ mny kmdly
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Uhe undersigned is dm.cu.d lo anl(C rcfcrcnu. to the Department of Personnel
and Training Office Memorandum of even’ numl)u dated August 9, 1999 regarding the
Cumcquun( upon introduction of the

Assured Carcer Progression Scheme (ACPS). |
sought by vitious, Mumlncf/l)t.p.lrlmun' aboul

Scheme, clarifications have bccn
lplcnnnlnllon of the. ACPS. The doubts raiscd by

certain issucs in connection with'in
Various  quirlers  have been  duly examined | and pmnl -wise  clurificntions
L./\HHL?(UI'C o ;

necordingly heen indicated in the .

have

. ce b t e
2. The Ace scheme \huuld strictly’ be 211:|)huu.nlul o keeping with ihe
Depattment of Personnel and Training Office Memorandum of even number dated
AVPUSE Y, 1999 1ead will the aforesuid clarifications (Amnexure).  Caves vhere the
AP .\r/unu' hags (t!/vml) been implemented shall be /4'\I(nml//('(!|/lrfl if the same
are not found tg be jioae cordance with t/u' sch rm(/c/uu//mtmus

l

. vy .

A, Al Ministrics/De

p,ulmun. niy pive wide cucul.umn lo these r~l.mm,nmry
instructions for peneoal i

widhnee umnu,nmlu m,mm i the HHII((.I,

0

4, Hindi version would f()llmv e i z
: o o N P
T 1 (KK, JHA)
To g 'i'f'"{}m{,;- ,‘;?:$g‘gcfor(‘6ﬁf.1obhshmem)
. ) . LA 13 = $rating ot [t
I, - All Mm:sincv‘l)upMImL nl«,() he:G e AU
2. President’s. SLuu11ml/Vlcwghrc«"xdcnl(s}y ctatial/Priie --Mmlslcr s Office/
Supreme’ (,ourt/l(njya Sabha bccrc(drldl/l,ok Sabla Secrctari; at/Cabinel - :
Sct.ruann(/UPSC/CVC/L&A(‘/CLnlml‘/\dmuuslmnvc lnl)unal( .mmpul
Beneh), New Delli .« ! gp "‘f‘Ht Bregsai, i mfw,,q,q mhe
3. All attached/subordinate olficés of 1! Ministry: chrsonncl Pubhc ‘
Gricvances and Pensions Py G ¢ "*"”"""‘" et
. Seeetnry, Nutignnl ¢ umml.’minn for Mln(ﬂ“‘l”i . ’
A, Seerctiny, Nitional ¢ omuilgsion for Sele duled C.u.d(”/.st heduled 'T'ribug
(0. secietary, Sluffbfdu Nulmu.ll (onnul (J(’M) IJ ( luonhlmh Ru.nd Nuv
Delhi :
.

, AHESGIT Side Munhcm ul th N.mouul C<?|lllgilz(}
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P B I :
’ 2:No Point of doubt . Clarification T
. ’TI‘v‘iT”,EIQQII«"-"EIiT?;???,T‘?i}ir{,-;mu PRy scalvs Slhes i benetlis o upgeadatlon e ACT
consthaning (we tunps fno6 bletiehy have S¢hume (ACIS) nre (o be wllovecd iy g
. now heen placed iy (e SN payescale ng eXisiing hierarehy, the oLy under ACPY
noresult of tatinnalisnion 0l pay-scales. shall e in ihe hicm:chy existing nlie meeper
This has resulied inlo change' in e olipay-scales by ignoring the promotion, An
hicearchy in yg much o5 Lwy 1SS which cmployee who ROt promoted tram lowe; pay-
constituted feeder g Pramation grades in scale. 1o shigher Pay-scale as a resuli of
the pre-merged scenario have become UHL“. prul'lwli\);n_l}é:j'n‘w merger of pay-scales shall
srade. The position May be clarified betentitied ] [er-upgradation Under—ACES 7 -
! futthar - Ly way of  (he following ignoring the said promotion as otherwise he
Hlusteation: prioge 14 the implementation of would' “be Mplaced P i 2 disadvantageouy ,
the  Fin Central Pay  Commission POSition” vis.-A.vis- (he" fresh entrant jn (e .
rccomnwml:uiun, two Categaries” of posts . n!crgcd.gm‘dc, IR
were in ihe pay-seales of RS:JZ()Q-lt‘OU o R
and Rs, 1320.2040 rcspccligclx:f!hg lattce S I,
§ heing Promotion post for the former. Boip |1 o
l the posis have now been placed in ihe pay- |
_ senle of R 0006000, 110w the benelitg |
’ ol the ACP Scheme s 1 be allowed iy o |
L sueh cages? : UL A - N_J |
B R e L R . i :
. Smnr"unminyccs lmvﬁ»cun,ﬁmlmmn“MZﬂmﬁmﬁmr’?};ﬂmﬁ;ﬁﬂm“?
selection gradesin-sity promutions thougly ‘cxl.':(hug"lllcfafchy',‘M such, Il any selegilon .
theae peuden g oy g I ol he detined goade/nesliv promotion fag been allowed 1
hictarchy, Whether this is 14 pe considereq- cmployzes  which s ot a part of ihe |
) A5 promotion for the purpase of  ACPS? icrarchy, i shan 00l be counted  as | ‘
Also, whiat wil] e the sitoation if selection | promotion ror the  purpose *of ACPS, o
prade his been #llowey licu-of higher illustrativn sake, Junior engineers of Crwvo
Py ncale? ' Appointed-in e grade Rs.5000-8(xx)- are
mmwcdgmcﬂumu%br1ussamwxmﬁ on
fqixjhblcl_ip’gi';.;o‘l' live years of reyular scrvice
"uh(l’:ﬁ;(hc:j"s‘calc_' 00 Rs.6.500-10,500/-  on
completion'é ol fificen . years ol repular
servicd B The seale of RS.S500-90007- is not a
, - patt ol ithe defined hicrarchy for them, In
. Such cases. the pay-scale which s not a pii
,; ofthehiciarcliy’ may be yreareq 0 have been
v -will}drawn.f}ﬂ{nwcvur:'{aH in pay resulting
. vutsiolsthis: shall be *protecred by granting
' 4! personal ipay in the: aforesaid diregt entry
. sinde” gy e adjusted  agains| future
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Inucmcm_.cl.f:rj,Murcovcr.f
No.L3 ol "ACPS, sucl

schemes’ would e
ll‘(,’()j.)lij()(liC[‘/\'(.;"S,

a5 per Condition
existing (previous)
discontinued  wity the
However, in the case of
Aaldgory of o pasts,. he Cxisting
_hj‘cr":j!c‘!l)yfi-jin ’rul.nlinn 07 cadre would mean
Huchned Braddes recommende by the
cotral Py Connmission,
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P97 12 yenry of Service couney from
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—.-~b__-_.h—._.-_-._....._......v.-._.. e A T crees e et .
Point of loubt. P s Clarification :
A I e Jeep’Bulies e Py T i&’?ﬁ;’»i&i'E:]?GR-"GBI;’(I}{}HFni]’ili be e
scile of Rs.3050-45y) s been illowey, 0] ollow e promagiog fhene gy
in-sity Momation jn ) Biade of R0y, lonmulied Mde Dopger O.m N.2203 0y
OO0 wherens gy Per Annexure.| o[}illlc,':‘1/‘)2-_,lis|l(l)) dated N1 T93 il wiy
OM, dned LRT999 6x( genle I8 14,32(%)4 ;:gJ.M,aN«J.Sﬁ()ﬂfl/a/()?-m:(!J) dated 1.6, 199y
IO What shoutd e the '

grn«lu'_nl!b’){c@!){
nider ACPSY Similuely, l‘)cs]inlth,l{i_dcr in,
the prevevised Py scale <)f'1<s.9.j(!¢l4lX)5'-
o staT ey driver in e Presrevised sealg i
O R, 950 1 505 hive heen ull«nvcdqcvim.jd;
[y-scate of Rs.3050.4500, )\"lg:nlﬁfl:g.lt'l‘(lﬂ

MANLICIAS PR T A gy

CEE G
Tmﬁ:\:mlcrc a pmmmﬁ;;mmm
PUSL 0N trangfier (al):;tuplion)Z‘lmsis.; from,:
another oy, whether® 12 yearsiand 24
Years of serviee for the Purposctof /\CPS
will count fgm the inili:nl';:pﬁoihl:i)cm'6!‘
otherwige, AR

ot Bt benefirg o ihe incumbeng o
Suchisolaied POSton a dyniic hiisis ay Pt
Cotdition Ny 9 nrAcrs, '

H . § i

]

'
b .

<
M ——— e,

s

= v

i L TR e
dhe henciiy Ty ACPS e Tiviied o

T~ —.

higher, Pay . scale and . gy o

'dcsi'gnnlium dutivs ang responsibilities
ltlig'hcr:po.s(. Henee, 1he basic critgrioy o
Aow the ), HICTERTPIV, vider ACPS
should be whether y person g Warking in (e
Sane pay seale for the Prescribed periog o
12724 yeurs, (..'mwcqm:nlly. S0 donp as oy
IS0 s in (he e pay seale dwing (e
perlod in Qustion, j( iy ez whethe,
he hug heey Molding iife s AT TN
Smne pay scafe, As such, if g Governmeny
servant has been APPOICd 1 i, post Iy
the snine nay seale either ay g divect recrng or

confer
of the

Whether Governmen r.érvuhl; who g
direct reenii in - opg? ,:,__!,1‘:1.(1(:,"5' and
:~uhsu<,ncnliy Juing :lm)lhu}'wﬁl-»‘u[;nin ng
dirget recruit, iy elipible ty first financiag
YpRindution giyde, ACES nflcr'cun;;)!c:.::;-n

the
(i1 APPINment ftom (e subsequeny

Second uppointiye as direet recrupyy .. e

()u-:nhsmpli()n’(lmnsl'cr) basis o st on

ST e s deputation basis anid Jager onabsoibed (o

An Chployee anpointed l]‘lll‘li:l“ytf‘()n translcr “basisy, i should- ey mike  nny
deputution 0 posy

ECIs o nbsaore
:;nh:mwcmly, whether nh:.'m]uinn may he
termed g Pramotion or gireq 'ri:cruilmcnl.
What will e the case ir ay employee gy
deputaion holds a Post in the syme pay-

diflerence o) e rpose of ACPs
8- hewis . e S pay ST My olher
words, pas Promotion as wel s Past repulag
service in the-same Py scale, even jr was
on differem 0818 Tor which APPOIMment wig
scale as that of (e POSEheld by iim iy ()1c made by gilferepg Methods  Jike  digee
present cadre? Also, wl Wil Desthe fectiitment, cabsorption (Imn.\'fcr)/
SN i he o holding a4 posttin thel idcpui.l(.i(in,‘,(n'al different places should e
Pirent cadye carrying a lower pa ) r,} .il:‘\}gg'_:}f,“:si_nlq;,.;, Accountzy for ¢, Comptting il

: : ’ [t prescribed period ol serviee

s long

lor 1he M pOse

. OLLACPS, Also, in case of absorptiog
' (l|;1nsl'ur)/(lcpululicm N the Moresaid
Situationy, Promaotions citned in ),

wevisogy, Weseny o nnhmliun.’;, opether wiy),
previ ! Baals; 1

the pagi regular service whay Mso count 1o

the purpose of ACPS, However, jy the

appaininien e mide, 1o Wighe Piy-seale
b . e !

freither Cag Gy, diteet feerritment o

absuting (rnsfen) S hagis  or
S deputinion h.:u.;ic and fajer
LA anster - higs

liest o
O absorh (on
s),',.imch HPPOintent gy by
treated {‘1':\‘""'«liurqlu; 'iu&.’run’lmcm'.- T
sccvit:k:/ﬁfg"i'ii'f«il,inm LT Cou
TACDS,
e e

0
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) _Point of doubr <ol L ;
. U e b Ncullus“‘ g ‘ o .!;
.ulmli.mvc prround, -"inw)lvm[- nn]y ‘l“
. R | chapge ‘,‘.“(l' s\.mon .wnlu'n { the  smme b ‘\'2
y, o ¢ w(ln.p.lmnun ‘(I'IU sCIvice, Sundered in the tame it
b br.ldb al lwols 1iting m.xy (.mml fur ACPS, as d
: ) A the  same
/ é : : '
. ) ,PLcnuully for
! ; ndunmslmllvu/puz.(mul é(ms:dunlmn» iand
- P e ?tlu. Qt.cwlcm.zrunluuh.imlhc carlicr station B
T N g counlc. as eligibility! xc.rvi(.c for pmmolum AN
. S 22 TR SR A T TR LR ,-*gg{;
1. Whether the nstructions on /\Ubl.‘m:‘ A(.I’Sw Unpphc.\blc wonly - o Central R
applicable 1o the employees waorking in the. Governmentivilian, cimpluyees and, as such, i
mstrumentalities like avtonomous/ judicial | does b get:d avtomatically  extended 1o
] [ statutory bodies?  Similaly, whether ‘the uutunuvmuuv‘/x'lnlulory bodies.. A conscious
g arders are applicable 1o the anployees | decision jn this repgard shall have 1o be taken
wutking in industiies guverned by certificd | by (he' wvcunnp body/competent authority/
standing  orders,  Factories Act) und- organisation concerned, Tnoredution o others,
ndusaial Disputes Act, eie? ' specilic cnses shall be  examined  in .
' consultation — with  the , Departiment of :
_ . o ‘ l’cmumul and Ilummb,
: N T R o
8. Apportmient on the basis ol fimited | 1 the rclcvnnl Ruc:uilmcnl Rules provide [or
l depactimental examination by which an | (illiog "up "of vacancies | of Stenographers
cmployee joined wonew service should be | Grade, ‘D' ZJunior . Stenoprapheis by direet _
reated as promotion-or not., Far example, | recruitment, induction of LDCs w0 the i
in case of Group-D cmployces appainted | aforesaid rade through Limited
as LDCs  or Grade-D  sienographers | De partmental Competitive Examination may
appointed fom amongst LDCs should be | be wented  as direet recruitoment for the |
teated as direet secuits o nol- in the |

purpose. of benetit under ACPS. However, |

in su hicases, service rendered inoa dosweer |

p,l)'-t.culc “shill Jnot be:“counted for - he

W ‘ ) Can pmpm;c ofhiciehit under ACPS, The case of

S : Qrade "D eRiployees who become LiDCs

the basis of departimental examination stind

_ un different footing,  In their case, televant

. s Recruitment Rules prescribe a promotion

ool e uetat e be clled upton the basis off

. «h'|m"'unL'nluI exaumimttion.  ‘Therelore, such

o Lappointments shall be counted as promotion

e P fur, lh(. purpase ol ACPS. In such situations,

v s e gml rcguhr service shalbalso be counted Tor
' o] furthier bt.nclns |r.my undet the Scheme.

respective higher grades,
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5. No

Larra ek sa

Point of doubt
AT merped i -revised pay-scales of |
s 775 TS0 was adlowed 1o Groupe 1)
cinpluyees wevesule of un aggecment

with the Suul Side dn the Natlonal,
Council ol JONM, Those  CGroup:D
corployeen donwhg R8O/ (e

revined) o nhiove s bagle pay . dinve
heen wllowed 5.3 (revised) (s, )fu\)
A0007/) and tiose diawlng less “have
been allowed S22 (revised) (R§.2610-
35400 The replucement seales® of
R 26000-3540/< and  R$.26504000)
should be treated us one. bmu.‘- S-4
(revised)  (Ra,2750-44004-) (I()Lh.s‘nnl'
opetsie in o the

Cental - Seerctinin,

| seeond upgradation in §-5 l er s, 3()5()
l HV0/-. i e Lot },;'P \z, 57

Group D' caplayees should l)c")"iv'm'

Lo C|ar|f|c<mon

Ihc n-mm (il'(h:n‘xﬁiucu nl tf)g Integrated pay-scale i~
16,7751 1 &th0ia .dn:ztnl\' under dongideration of the
Mationnl  Aooiedy Commintee, 10 hae oot been
wprecd &.-illwr toeeat the provmotion 1o 8.2 and S§.3 ax
ang o, for mwpnw the pay-scntus, Ay nu. e ol
i ;m)-'\gnlw entlier wois i resalt of no o spregine
Aty wl\hx‘u view 1o provide carinin reliel 1o e
stupniting . un|||lu)u.u'v. iocunnot, in dmell, be ihe
L,rmm_(l_lut ullowing .uhlllmuul benelits, As such, an
cmployeg! Anduaied"in S-17nd now plu.ul in 82
shnll et nlhlwul one mord upgradation e, in 83
uudcr‘/\(.l") LA emplayee inducted In S- 1 and now
pl.nu.d Hn ’S Feshall ol be sllowed any  lunther

upgradation Lashe has Cadredy availed o
linangiil Pt .ul..lmm

Wiy

- winay

SRR TRy

, . e \«;,",‘ .

T o]

For isolated posts, the scile of pay Tor
ACPS as recommended by the Py
Commission may he implemented ond
not the standank/ common fray-scales
indivnted  vide Amexuredl ol e
Ottice Memorandum dated /\ubm\ ‘)

lnr |\()I.1(uJ pml\ the \L.IIL‘\ ol pay for ACPS shall’]
be the s s those, .-pplu.nhlc for similae posts in
the same Ministy/ Depnrtment/Cidre except where
the Pay Conunission has recommended spedilic pay-
aenles o mobilty under ACES, Boeh speeitie coses
may be o oamined by respective Mindsiriess
Departments in vonsultation with the Dyepartment
“ e cuse of remnining,
Isesbeal pomt, e pag ownlyn cinnaingd fn Anoesure.
Mol the Office Meinanmdum dated Aupust 9, 1999

Nu T tiering o |).H.l :'L 30T e OTITCE R motandin
(hlul August ‘) 1999, L AC AS)only repular service
wlnch founts fm the pulpmt. ul regular promotion in
lL‘rms nl « rclwm( Ru rimlmuﬂlﬁuvm Rules shall
Lmlll( fnr llm purpn«n_ ulgupgr :\hlmn under ATPS,

;Whilc-.‘gi_llm Sghum -|nnvumur »unly yiinancial |
ppradations o .m individual and not the upgradation
of the, positheld* by him, the classilication of the posi
held by the officerishould beswith reference 10 the
seale of piy of the powt held by Gavernment servin
0o vc;'ul,nr Inwl-. wnd oot with reference 1o the higther
scale of pay \'t el e Governmem servint op
CAUES, Tlowever,  uppendition
ander ACES niy e allowed witly ihe npprovisl ol g
ke an o sppointment in the,

o el

1999, Co
" Personnel and“ininiag,
{ l i (ACPS) shall apply.
o il St " o e
T i RS of l.mp]ny(.c 'l|lp¢)r..ul on- T e of e
ad-hoe basis and wha s \UM(;ULMI)l
regularised, the  ad-hoe servieg) is
counled towards increment, thlhui
the ad-hoc service may. be u)unlLd‘mrf
the ACPS alsa? :
— I - “"
e g ”_’,"'."‘: ;
12,77 Wicn an emplayce n (:ruup -Coscafe dsy
piven Ninancial upgradation in, Group Ul
scale, whether ft shall have the '\ppmv.ll!
of the 'mllmnly competent o \nppnml‘
precsons in the upgraded senle, sirtioii |
SN VP I
upptdilion et
tid
! anthonity” competueng
i ) pptaded St yandes,
/ ' .
‘(:,‘-Z_ o
SR T
i '
B .
: ‘ ; y
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] ux-su:viccm-.-n'?UI;IiW?IiGG'FiL'Gﬁ'?E?"'VES?.":"?I
ciployed ey Biving relaxmion In nge ¢
o education) qualificationg presceribed
P i relevan) Ikucmilmcm‘/.‘ictv’i(.'c Rules tor
purticulne post as disee rechit mie 1o be
nhowed A benelitg on completion of
P22 yemy of service nler tecmploymen
in civiling post? '

e ACESTTS hemn or TR
Qovernment civilipn coployees,  Ag such,
exservicemen, re-ciployed s Civiliag
cnip!uyuc, shall be entitley for uppradation
under the Scheme o completion of 12794
yems ol service yhiey diteet recrniimen in the
civil cmployment, Also, such Category of

'('l.
N . v
persons would already be drawing pension %
on the basis of thejy service in the arme : K
.‘......ﬂ_._..N..._ﬁ......,.(,......m_-...,_....H...-.‘..,J::z.a&:;;m.mm,*_u._.,_m_~._.._~_-~4
td, [An cnnplay-ua—g?ls 1'§}§F}3;(5}T;T,iiiiﬁ'hcr :):6-'.-(7};;“;_:-3;3:57(-)3:\'_ under e scheme e 10 be |
yems ol regulne service, n terms of nHowed on completion of {2794 yeurs of
televany Rccmilmcnl/Sc:vicc Rules, | service counted fram  direg cnlry in the
required cligibility service is 8 years for Government coployment. I ap cmployee
: S e e romation, wheiher upgradation | peis firg( repul

ar promotion o) completion of
nllowed oL 20 yemy of seivice, he will e tntitled (o
YOS oF service from Seeond Tinnnely) Uppradidion under ACPS on
i four yeirs aller (he completion of 4 years of scrvice aler syl
st promaotion o o completion of y years; | first YRR pramotion, though  (he
of repulie service alter firs Ptomaotion s Rcuuilnmnl/.‘;crvicc Ries prescribe higher
perthe Recrujimien Ruley, length of segulag servive Iy )y Brode fug nexy

! K
Homnodjogn, J
e, _.-_..._........h_..._.-._._........-.___.‘__,,.’__..__....-.._..,M.N“M._ .
. .

tnder  ACPS 5t e
campletion of 44
direct teCtuitmeny

il
]
H

15, F/\n r:mﬁiaycc wio l||:|y.-i;1_|~\"a.am;mf:l‘m7§~"

Since ihe /\'.r.nufJJ'“.“(Z,‘ﬁ}'"{267""1"7?3}7,{(5.-}33a'('ii}" ,
yeams ol sevice sl e entliled for (wo' Scheme ey have  oply ospeeive b
ppdntlong Ulreerty mong with oiher application, it is pey Permissible 1o aflow - i
employee wiy miy have complered 24 notional : benefjy with refrospective ¢ffeer, i
Years ol service.  This would create gy This would not Jeqy 10 anomaly in as mue) PR
anamitly Inay much gg 5 years of servige | us -y “emplayee huving longer years of Lok
of the  former would  pet heulralised.; [.service:. may’ -pet, hig Py fixed ar g i
Therefore, e upgradatiun

could | e higherfsame stage vis-fi-vig
allowed notionally — from the e, or

completion of 1224 years ol repuliy
service awmd gyl linincial benelir -ﬂc(zuhl;
e given ltom e date of mcuing ul';lhci . L : .
Screening Commigee, ' : N

. PR ’ ’ i
: o !
m———— L \-ﬁ-_-—.“ "-—-'_?“——\—‘_\%J .
e
1o,

— T e AN me——a et
Phe selevan l(ccruumcn(/hcrvlcc Rules  ['A¥ per-the scheme (Condition Mo.6

noemployee
having fesser lcngll_l_ of service,
. Ve e : '

: o
A [29% Bnara i

, ) all ]
prescribe  deparimena cxmninn(kmlskilli PrOmotion” oy have 1o he tulliled  for !
tlest for vacancy  lascd Promotion.” uppeadaion under the Scheme, As such, ny : 3
However, this peed NOLbe ingisted ! for, Upptadation St be allowed if oy employee S
s adation wmdey ACHS, e its 1 quanlify depattmental/skin fest i
S presertbed for he s Pupase ol yepggag R
L L promotion, b
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1. separiate pay-scale, whetherithis hand
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treated. as promaotion
vy e . R CRTIRL
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o be laken inlo :\ccuugél wluﬁlc'
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pay under ACPS? A
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pecial pay allnwed shall nol he
desprosiation for e purpose ol AC
'(?ggg..xpc‘f:iul pay. drawn-in the low
sifidicusol n higher payescule shall be

R

|
it

subjecttio thet fulfilhnen ol the
onditions “as¥laid down
Fintnce ™ Officé # Memornndum
IENLY68) Yred 25,2, 1905, e
Government's ** decision No.3

(Edirion);. s
Mol 20

(The specinl puy 1n the fowe
ave been pranted in 1iey of sepie
de s 0 . " .
wenle (i special Py granted o S
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% (19)  Point of doubt
) -'/.‘/ D nu‘ thy casluiw:l:ml'hm OF 1l iy, Minisiey o Fipnngs vide Ofltige I\‘1mnmnmlui’n r,
v PRCLVLCIO duned 2410 Jul, 1990 hinve presarfied the foltowing pay-senles for Posta In Hitieneicu:.
Az Post Pay.oseales Pay-scaley
7 (pre-revised) (revined)
i ) i
‘ Lilitwey wnd Infotmtion Assistang 1AL 2040} SERX- BN
Lo St Library and Information Assistant 1640.29(x) 3500-9000)
: . T Assistang Libtary wnd Informution Officer 200400-3500 G50 1050 .
v ’ Library angd [nforminion Officer ; 0004500 TOOOO 15 208)
© Direcior (Librury nad informmion) 0 A500-57(%) 14300 183(x)
o \ , .

I number of ¢
libiary,

citses?!

ases, depending on the w
What shauld be (e Channel

peian
ok ete, there
for upward mobil;

N riag,

R P

.

are only first (wo ¢
ly under ACP

Alcgories of posts in a

Solihe Hbiary st in syel

. . .
‘ i

v Clarification : ;

, Inonder 1 secure unil'onnily in‘the upward mobility of the libeary stafr under the ACPS, it has been .
decided 1o adapt the aluresaiy Py-scales prescribed by the Minisiry of Finance subject 1o (he s h
and conditions prescribed by them. Posts in the library, it held iy dilfergin namenclinnees, may, ag
sueh, ulsa be tesdesipnated as per (he said orders of the Ministry of Finance, However, prant of

! hipher pay-scide under ACHY will, as per Condition Moo, not el i Clisnipe in e destpintion eqe
l DEhe benetieinyy, 7 :
: .__._-_._,*._._-.-__‘-M-__.__._________%_____,__*.___“__~._.~—_.N_~__...~_~_._~__
| s
i I S POl e I ety e
. S.Mo, Polnt of duulyy Clariflcatlon :
: 20,7 U i |:‘GTT"IETIJLT}"'K"C‘I"S‘."}?TI?"EWT Ve T T Flehelit hilovied " imies
l / employee  shall e - lixed  under  lje ACPS shall . be final and no pay lix;slin‘n
; N provikions ol R 22(1)a(1), Whether "an | benefis shall accrue w ihe lime of repular
i option. for fixation of pay in the highes promotion.’ 1y oiher words, upgradation’
s grade based on the dite of increment may. { under ACPS, shall be tréatet) on par with
also be allowed? | - ¢, | regulai promotion in’so far as pay-lixation jy
E - 'icT‘m'EETﬁﬁ'ill_*"ﬂ'n:é?ci‘()w. (liEWi')-;il'ii'i‘;lnx“(:r;uy-
: ] lixation inthe next higher grade baged on the
_ date ol increment may be allowed.
ll' [ ZT. In Icrrﬁm%ﬁ&'r Office Mcmorandum The Tnatrer has been TIR?E?F‘&J"‘W‘
e Nao, O2V2M77-Welfare - dated | h consultation wily l.)ircctm(Cnnlccn) nnd it
" ' Decenther, 1979, 6] pousty in the canteen | hag been decided tha the benelits of ACES
. wnd G oo heing run (lcmulmcnlnllyv shall be exiended 1o the cantcen cmployes
l hy the Government of India were frealed | by icckoning from the date of iheir iniiag
: POSts in conneetion wig the affaing of (he BPpoiniment as direet reeruiy onrepular bagi
| v Union, Subsequently,  vige Oftice F'an" e ¢ruscing dale for ponming (he Yt/ 2nd
Memorandum ‘NU.l?JJ/‘)Z«lJn’:cclm[C] Upgradidions, Needless 1o Shy, uppindations
{ ditey 16.9.92, ¢anteen cmployees were shall e allowed anly fn those cases where
T . dechved gy - Centen) Governmen Promotions luve nog heen mide evep alier
NETARRTE o cmployees with gpfee frone 110,199, putog e 12/24 Yeath ol tepulin sepviee
P Whether cunieen tmployees will he eated counted inthe manngy indicated ahove. :
0o a8 Govermnmen coployces  wirh “effec !
' from 110,79 (the dine. from which they
' 9. were duclired gy holders of ¢ivil posts) or
' with clieet from LHLIYYL for (he puEpose
L of g;v;m(inl;'()l U vedations ur o, ACPS?
T T -

[
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5. No, Point of doubt . LT i C’r.lrl'flg:_nﬂ‘oﬂ e
T "(Zf)‘}i’ﬁﬁ?}?i7?-"1'"?{!1”7\(.‘175’":111]?6 Er i i r?'fﬁ"};ﬁﬁ' It TE?I)?E::]"UT"}ZT:.BT ol AT ;
| the (i uppIndition Kels™ poxtpingd L0 fhenelig "y wewming oy t.lle(c.'lminmy
necount of he cmplayes ot fo He o Provuudings or rofiyy of pramation, j is {
Jue 1o ngum_u,nguml-]1.(1),9;;,:5,1,(_:“;5_, e this memioned g iy ACPS i the e hag 1
would hive consequentinl effect o the | folluw the SN pativrn ng thay ailng in gl |
second upgrndation which woull yis het | ense of tegulne momaotion, The husle fgey :
deltrred ecordingly, In other wWords, the | ehingd miking (his provision is (ha there ;
Cmployee who hag been denied the “irst ;.slmll\lw.«unil'urlnily ol tresmtment b, in the l
! financial upgradation meaning case ul " ACPS and repular Pramotinny, '
i wilhhnlding of this henelity wouly again be 'Mnrcnvu," e Governmen hits alrcady
pemalisad even fier having complered 24 modifieds modenated the Firg, Central Pay !
‘ years ol regular seeviee, This ceriainly s '_Cmnmi._\‘v.\'iun feammendition thy i citse o
Jvease af daouhfe Jeupardy ang should it by | "rcflu..\":«l i weept crepular promuotiog !
| intlictey, e 1 xuh}"équcnlly. the cmplyyee ConCerned '
, shoul be revened fram  the higher poa, |
(MIABnexurea  wr ACPS inecessarily Lranled undur ACpy. The Schemg adapicyd [
Provides for delerment of second finangial by the Governnent, yg such, gy aping [
APgradation by the period ry whivhe an | (g VG et g hetehy by Wiz i
tmployee g sl_g!),uug.g’_"_[v'(.(i']\l.|_“_t-gfj;§_{_'}ll_‘ Brovght nboug ., improvemen; npon the Py, !
Bamation  in he higher grade, i other Commission fecommendinion iy this regund, i
words. it conneety (he second wpgradaion | . i
under ACPS wiy), regular promiotion 1 (he '
BSUACE prade, his is quite nwarrnied .
) e sehegnes ul AQE and - peputur
prometlons e 1y 1y, concurrently ung PR
Parallel w cueh other ang should, therelore, Fi .
nolbe conneeied i the manner it has been )
done, This condition nuy, therelore, pe
withdinw, C ’
R Ml e e _\_‘ '
2377 T]Té"‘;ﬂﬂfii{fs“u?ﬁi‘v?mm75?ﬁm:Tncm. The 72’1%‘“13.?1537‘7@533“”7? ‘
notihe employees have been giVL‘lll uption consulling al| voncerned including the Sttt {
in e maier 0 choyse between  (wy Side in e National Councij ol JCM g
schemes, Cxisting time-hound | wiyp, the approval of the Cabiner. Henge,
Promation scheme of the ACP Scheme, | there is no evd 10 associage the Staff Sie
is sugpesied g the said option should be | while CXCICiNingG the saig eference by e
cxercised by (e adminisirivy Mlni.\‘u)'/ administintive Minislr)"/l)cp:lmm'm'
Depawnment e Lonsulting  the  siaqr concerng, However, iheir view point caulyg
representittives in (e (orum of respective | be taken G aecaun whilg cxbrcir\in;; such :
Depatimenty) Coungily, s preferenee, The Administiation will,
' however, no W Lo hy 11, ’
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.No, Point of doubt Ciarification -

T4 ‘(;i')}\'ii‘_;}‘,iﬁ]mﬁf'ﬁﬁ,'f)C‘Ng;}}]}'jG'I‘{G'BTGTFGF' () As alieady clarilicd Tn 1elation 1o fem At
T honkd nat e trepled ng pramodon | S.NMal, - e e exipting  soanpenent,
Because LOC s ot o the direet ling of specificd quotn ol LIC vaconeles are Jilled
pramotion tor Group ‘B employees, T'wo by Group="1' wtafl on the bagis of Linited
services wre nhogether ditferent, Mo Group | Departmentnl Competittve Bxmmbnation, As
D employee can be appointed/promoted such, post of LDC may be treated  us
ton Group *C* post like LIDC cte who doces promotion post under ACPS for Group 'D*
ot possess the cducationad qualitications | siaff,
prescribed in the Recruitment Rules, ‘The
Group ' cmployees have (o satis{y
certain. minimum standards of  selection
and only then they are cligible  for .
appointment to Group "C’ posts like LDC.

Besides, Government have already apreed
in the case of P&T Department not 1o treat
appointment/ promotion .of Postiman  as ‘
Postal Clerk ¢t as promotion for the
purpose of OTH, OTDY is piven (o such
employees (Postman ete) alier compleling
period of residency as Postal Clerk, The
same decision iy be made applicable 10
ACT ag well, ) .
A number af Group D' employees are | (1) The . appointment "ol Growp D!
nppointed as Despateh Riders/Stall Car employees us Despiteh Ridei/Stall Cas
Drivers, Gestener Operators ete, Since Driver is"on transler basis In a higher pay-
these posts are not in the diteet line of scale, “I'hig point has already been clarificd
promotion for Group ‘D’ ciployces and | in relation 1o items al S.Nos.4, 5 and 6
are bo the normal course meant to be filled above. © 4
by direct recruitnent, such appointments o .
should not be treated as promotion for
ACHS, oot

P ’

;

T8RN @mployee inay be given sccond | "The periodicity of 12724 years of regular
upgradation under ACPS as soon -as he service for prant of upgradations under
completes 12 yews of tegular service from | ACPS cannot be relaxed. Grant of the first
the date of his carlicr pramotion or as soon regular promotion prior to completion ‘of 13
as he completes 24 years of regular | years of regular service from the direct culry
service, whichever s eatlier. ' grade shall have no  bearing on - the

' periodicity of the second upgradation under
' ACPS, which shall be granted only afier
' completion of 24 yenrs ol repular service and
only Il the second regular promotion has not
' been earned in between,

26T EDCTUBTE T R s e niees T et e posts consiituic (wo tunps in n
the Government of 1adin are having overe | hietachy and, as such, promotion of 1.1Cq
lapping dutics as well as aver-fapping | as UDCs shall be treated as promotion lor

| seales o€ pay, Both are inter-changeable. the purposc of ACPS. Morcover, ACPS s
e daaty division din e dutics is mote | not designed 1o interfere with the existing
aditicial than real, Therefore, fromoton | cadie structure,
ol LDC 10 (he post of UDC should not be
renfed s pramotion: for the purpose of .
el AT, - - -
4

+
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Ty The financial benefits allowed under i ACP Scheme sh
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COMMISSIONER OF CENTRAL TXCISE

MORELLG COMBEOUMND

H

-/ A .I‘. Lo ;t";"fr g
MG ROAD, BIVLLONG S i
Vel 200640224751 7 2250030, Fax. 91:0364-2223428 '/,22262[5.‘; o ':‘E-Mall.: cexshill@excise.nie.in
!34“’"/f!!ﬂr/ﬁ./.iﬁi"gﬁ’.fﬂﬂi..wﬁ RNQ B0 /2004

PALER. SILLONGTHE 24" JUNE 2004 L
Subject (ACP Scheme In the case of Olrect Recrult Gr,,'B" and Gr. 'C’ offic
. field formations under Central Bogrd .Qf_;.E.X%_iS(‘? &.Custorn,ls‘.- regarding .

P
X

) In pursuance of Board’s letter F.No.A—32012/5/2002%Ad:II(A)'"- daoted 18" Maorch, 2004, with the
approval of Competent Authority, the under. mentioned Superintendents of Central Exclse & Customs are
hereby granted 2" Financial up-gradation under the ACP Scheme and are accordingly placed In the pay scale
of Rs. 8,000-275-13,5000/- from the date(s) mentioned against éach.g':;‘ e

N

R . , {
SLNo. | Nome - | Date from * ‘Scale(s) of pay in - Present place of posting.
which 2*0 " Lyimien Finahetal 2 | ¢ s
YA S tanci Upgradation granted o
Upgiadallon Vo |- Sk N L
e L e granted ‘ . -
(0, A

08,03 5003 177G "5 600:7 3, 5110/
25013003V R578 006-13 500

02,

03

, , : BTES 8. 8.000:32,300/- " 1 HATS, Cilsin 5 75 —
Ui V.G Monbal™ 27.63,300477 e, B o00-1 5 B0y Dibrugarh C.Ex. Commitee.
05, _.|.SUDIP DEB _...07.03.2004 " |-Rs. 8,000-13,500/« | Tezpur C.Excise Divislon ,
06, ek 1ML ARTLONG 1...22.11.2003 | R, 8,000-13,500/- " | Guwahatl C.Exclse Division

ATV : i';:‘!;‘ R ; . .
above, officlals. are subject to, inter-alla, the following

doeow oy M
[T ot
R K

The Financlal Up gradation granted to"-| !

conditions ¢t

s . N . ~' . . . ! ek L ‘“‘ N N N N ! . I- .

U+ The financial up-gracations will not result-in ¢h 'gnation of the beneficiaries l.e., the
financial benelits are grarted with the retention of their
shall not confer any privilege related to higher stakus,

' ] o i:
. o i

7 The financial up-gradaticn under the ACP Scheme
and shall not

shali be purely personal to the incumbents (officiols)
armount to actual functional promotions of the officials concerned, And It shall have rid relevange

to thelr inter-se senlority positlon, and as such, there shall bix no additional financial up-gradation for the
senior officials on the ground that the junior officials hnve got higher pay scale(s) under the ACP Scheme., The
coneept of “Senlor-Junior” Is quite alien to tha Idea behind the ACP Scheme, . a
" Grant of higher Pay -scale(s) under the ACP Scheme shall be conditio
officiols, while aceepling the oforesald finandial be
aceeptance for promotion on occurrence of vacancy

nal to the fact that the above
nefits, sholl be deemed to have glven their unqualified
sulsequently, '

// On thelr financial up-gradation under the AGP scheme, which 15 In situ and wihich may not involve

esmption of Wgher dutles wne reapensibilities, as o speelsl dinpensntion, (hair pay-ahnll e fixed opydnre

P00 (1) sk pronvision 11 22-00, shjact 1o a mirithum Gnencisl bepefll g of s 100/« myg pec DOP '
WML No. 1/0/97-Pay-1 dated 5.7,1999, , ' Y

accrue to the above officlals again

, at the thelr subsequent regular promotion ag
functional post in the higher grade. . -

ainst the regular vacancy of

Oplion (exercisable within ohe month from the d
higher grade scaie(s) based on the da
also allowable, Such option once exerc

ate of receipt of this order) for fixation
te of increment {i.e., on accrual of next incre
ised shall bé treated as final,

of pay in the
ment) of the incumbent Is

Sd/-

. ( B.THAMAR )
_ADDITIONAL COMMISSIONER (P&V)

Cord, 1112,

ers working In the

=
5

A s e E

" old designations and the saidt financial up gructation

all be (inal and no further pay-fixation shall -
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C.No. 11(24)

he

4.

1931

IR TR

1/1E1.1/2004) /7&;9 :7___{5—31-,:
Copy lorwardad (or lni'ommtlion 0, mag;sasramw‘nct!m'\ t(ﬁ":» v
Shil Angna Ram, Under Secretary AD.1L (A), Govt! of Indié,' Minist

Revenue, North Block, New Delhi ~2.. Ministy
18.03.2004 may please be referred to i g

v of Finance, Depltt. of
v's letter F.No. A.3201 2/5/2002-Ad.1(A) dated
Sowe "k 4 l"{ .. '! R ‘4,:,’ R
b Bl il
n‘é),:"_CRESCENS BUILDING", t.G.Road,

AR it

The Chief Commissioner of Central Ex
Shlllong-,7930()1_. T

’ e h.:i (AR T 0y i‘i"f U ‘, ;
The Commissioner of Central Excise, Dibrugarh.’ ' e :
The Commissioner, Customs(P) NER, Shillong. ¢ %ay 4o | b

: 7 Dot LT it et

The Additional Commissioner(P&V), Central Excisev'CbmhwissiQnerat:e, Dibrugarh. ACopy meant for =
the concerned officer s enclosed for.delivery.: .- aia. . "L R

The Additional Commicsiuner , Customs (P) Comnﬁisslo‘nerate, N.E.R., Shillong. Copy meant for’
the concemed officer is anclosed for defivery., .. - ‘... :

et

The Additional Commiggionar, Chief C.‘mmfhlmzlonmj‘s Lnlt (Shillong Zona), “Creecane Bulliding',
M.G . Rond, Shillong-793001. R N coy

The Joint Director, East Zone, CB1,.2" mso Bld;j. "r;uzar:’n Palace, 234/4 AS) Bose Road, Kolkata.
Copy meant for the concerned orﬁcerjis_"enclosed for.delivery, DI

v A e
: R . oo ! )
The Oy./Asstt, Commissionor of Cenlral Excise /Customs DIVISION, e Copy
meant for the concerned olticer s enclosed for delivery,: .
. [ PR ‘ R " .
The CAQ/PAO of Central Fxclse Co:,n(nl_r.r.lonr:mte."l;lqrs,:.offlcc, Shillo:?g. A
. R PR O R b A et gt

The Assistant Chief Accounts Officer(Accounts); (f.entra];ﬁ xclse‘;':‘ Shitloig/Dibranarh. The

. {
Administrative Officer (Accounts), Customs(R) Commissionerate - Hars, Office, Shillong.

' AN e B e “r X
Shri__ T+ M. HM}/W e Ty

_ ,'::Sgpé:f_intevh_de‘nt'.‘ for compliance.
Accounts 1 & 11/ET 1 8 il/Confdl, Br./ VIG. Br, of Hc'q“rs.%lomcc, Shillong. \
R A DA . e

The General Secretary, Group 'B’ E'x‘e¢utlye Officers

' Assoclation, Central Exclse & Customs, .
Shillong, et L .;:, ; .
Guard File, ' R ! ;
;o .
e ’. :
i 0\4 .
. e i ]
i . p [ I .
- I :
. ) ‘ ‘
& S . Y
(M4 z
[ e ; *

)\j) v U
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The Commissioher, . | ' 1. !

Central Excise, Shillong.. I }'1

Sublect:- AGP Scheme of Direct Racruit Gr, 3 and Gr. C Officers.
Sir, IR

Kindly refer to Hgrs ESTT. ORDER Mo, 86/2004 cated 24" June 2004

wherein | was granted 2™ Financial _up-gradalion under the ACP scheme w.e.f
22.11.2003, Va0 o S .

i 4

ithis connaction. | woidd liko fo pliv batars 44 ange aigisin it
joinod this dopartmont au direct rocrult Inspoctor (LY on 050119786 In Allohabad
Commissionerate and later, transferred to Shillong Commissionerate and jolned on
22114979 without any braak in S,z-érvi'cq’ aithough | surrenderad my seniority, In other
words, my seniorily in Shillong Comimnission
£2.11.1979 as Inspecior (OG) D.R, However, tor the purpose of ACF
initial dato of joining 1., 05.01.1978 should have beon
sppotmment in Shillong Gommissionerath was purely, on
grade and same pay scale. o

S benefit my
talien inlo account as my
ransfer basis in the same

5 . ’

| therefore, request:’s you ,or'}ce‘ag‘gfirj to look into my case and do the
nied. A photocopy of my

needful so that this benefit for which I'am entitied is notde

earlier representation is-enclosed for your kind perusal. o
' Yours faithfully, i
.Emc:/.~ | i L : ' .
' ' i : . . X K WA ,’ /
, o U h
ol ! : ) e A Y ’"‘.‘_‘
\ ' L (T.M.Hm'tlmm)\’?' [0k
Superintendent
" ‘ Central Excise; Guwahati
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erale was fixed w.e.lmy dale of joining on -
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